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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH), NEW DELHI

Original Application No. 431/2023

IN THE MATTER OF:-

Chandra Prakash Applicant

Versus

State of Uttar Pradesh Respondent
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"Lucknow Municipal Corporation should prepare the earliest time bound plan to comply with

the following:

1.
2.

Proper leachate collection syatem shouldbe installed in the station.

Lucknow Municipal Corporation should provide adequate green belt around the
station.

Lucknow Municipal Corporation shall ensure the compliance of different provision of
solid waste management rules 2016 and construction and demolition waste
management rules 2016 and particularly disposal ofdifferent fraction of solid waste
viz. inert, recyclable material, C&D waste etc.

The Lucknow Municipal Corporation must install proper floor lining on MSW
Unloading and Loading area.

The Lucknow Municipal Corporation should immediately make sur to install the gate

of the station."
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